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Shrimati Chandrasekhar: That will
be done by the vital statistics and if
the statistics are correct. So, it is a
vicieus circle.

Criteria for Backwardness
+

r Shri Hari Vishnu Kamath:
*182 4 Shri Sham Lal Saraf:
| Shri P. K. Deo:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 914 on the
17th April, 1963 and to supplementar-
ies raised thereon and state:

(a) whether some States have
contrary to the Government direc-
tive, adopted criteria other than the
economic one, for categorising per-
sons as backward;

(b) if so, which States; and

(c) the reasons
case?

therefor, in each

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) to (c¢). The Gov-
ernment of India decided in May, 1961
not to draw up any all-India list of
Other Backward Classes, and have left
it to the State Governments to draw
their own lists. The State Govern-
ments were also informed that, in the
view of the Government of India it
would be better to apply economic
tests than go by caste.

Since then, the States of Mysore,
Punjab and Orissa have adopted the
economic criterion. Maharashtra and
Gujarat had aiready been following
this criterion. Other States are con-
sidering the matter.

Shri Hari Vishnu Kamath: Is it a
fact that a few months ago an order
of the Mysore Government in this
regard was challenged in the Sup-
reme Court, and it was quashed by
the Supreme Court which described
the order as a fraud upon the Consti-
tution, and if so, what directions or
instructions has the Central Govern-
ment issued to the Mysore Govern-
mant in this regard?
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Shrimati Chandrasekhar: I  think
the hon. Member has not followed my
main answer.

Shri Hari Vishnu Kamath: I have
followed it. Only the Deputy Minis-
ter has not followed my supplement-
ary question.

Shrimati Chandrasekhar: 1 have
said that since then the Mysore State
has followed the economic criterion.
Whatever might have been their opi-
nion is quite a different thing. The
Supreme Court’s judgment was about
admission to educational institutions
under the Mysore Government.

Shri Hari Vishnu Kamath: My ques-
tion has not been answered....

Mr. Deputy-Speaker: The Mysore
Government have accepted the cri-
teria suggested by the Central Gov-
ernment or the instructions given by
the Central Government,

Shri Hari Vishnu Kamath: Was it
consequent upon the Supreme Court
judgment? Were the instructions
issued to them after the Supreme
Court judgment or earlier? The
Deputy Minister must answer that
part of the question also.

Shrimati Chandrasekhar: May I
have the question repeated?

Mr. Deputy-Speaker: Were those
instructions issued by the Central
Government to the Mysore Govern-
ment before the Supreme Court
judgment or after it?

Shrimati Chandrasekhar: All the
State Governments agreed to the
principle of having the economic cri-
terion at the conference of Ministers
for Backward Classes.

Mr. Deputy-Speaker: He wants to
know whether the instructions were
issued before the Supreme Court
judgment or after it.

Shrimati Chandrasekhar: It was
before the Supreme Court judgment.

Shri Hari Vishnu Kamath: What?—
Then my question has not been



1691 Oral Answers

answered. You must help us. Before
the Supreme Court judgment, they
issued instructions. In spite of that,
afterwards, the Supreme Court quash-
ed the order of the Mysore Govern-
ment and held it to be a fraud upon
the Constitution. What action has
been taken after that?

Mr. Deputy-Speaker: It must have
been an earlier order.

Shri Hari Vishnu Kamath: No, no.
1 am sorry. If I understood her
aright she said that instructions
were issued by the Central Govern-
ment before the Supreme Court pas-
sed that judgment. So it appears
that in spite of the Central Govern-
ment’'s order—instructions—to the
Mysore Government, the Mysore Gov-
ernment passed an order contrary to
that and it was quashed by the Sup-
reme Court which described it as a
fraud on the Constitution. What has
been done after that?

Mr. Deputy-Speaker: The case
must have been before the Supreme
Court. It must have come in appeal
against the High Court’s decision. That
must have happened much earlier.

Shri Hari Vishnu Kamath: I plead
with you. Let the Minister—senior
Minister or junior Minister—say whe-
ther the Mysore Government passed
that order after the Central Govern-
ment issued instructions and the Sup-
reme Court quashed that order. That
has not been answered.

Mr. Deputy-Speaker: That has been
answered. After the Central Gov-
ernment issued directions, the Sup-
reme Court quashed the order.

Shri Hari Vishnu Kamath: Even
after that, what has been done from
here?

Mr. Deputy-Speaker: The
Government has accepted it.

Central

Shri Tyagi: He is more interested
in ‘fraud’ rather than in information.

Shri Lal Bahadur Shastri: I might
make one point clear., No instructions
as such were issued nor were direc-
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tions given. In this matter, we can-
not issue directives.

Shri Hari Vishnu Kamath: Emer-
gency—article 353.

Shri Lal Bahadur Shastri: No, no.
The hon. Member is mistaken. It
was done much before the emergency.
Therefore, the question of emergency
did not arise at that moment. We
advised all State Governments that
the means test should be observed.
Instead of going by caste, whatever
scholarship or financial assistance is
given should be given on the basis
of the means. the economic condition
of the persons concerned. That
advice was accepted by some State
Governments. At that time, Mysore
did not accept it; many others have
not even yet accepted that advice.
As my hon. colleague has said just
now, 5 States have accepted it;
others have not. We may again take
it up and I think we must persuade
them to agree, and then it would be
implemented.

Shri Hari Vishou Kamath: May I
put my second supplementary?

Mr. Deputy-Speaker: He has
already asked.

Shri Hari Vishnu Kamath: This is
strange. I am sorry. I must protest
against this. I put only one supple-
mentary. I head the list here.

Mr. Deputy-Speaker: He has al-
ready put it.

Shri Hari Vishnu Kamath: My
question was not answered. There-
fore, I had to ask again. I have put
only one question. It may be check-
ed up from the records.

s TRTCRE : H{YF TF AT
# @91 #% faar & W et @ g
U
Mr. Deputy-Speaker: All right.
Shri Kamath.

Shri Hari Vishnu Kamath: Is it a
fact that in some of those States,
which the Minister said have not
accepted this advice, if not instruc-
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tions, of the enrtal Government, there
is a growing tendency among certain
sections of the population to describe
or classify themselves as backward?
If, so, has Government reasons to
believe that this will engender a
vested interest in backwardness?

Shri Lal Bahadur Shastri: Yes, there
has been some tendency, or it may be
true that there may be some tendency
even now. It is in order to counteract
this tendency that these steps have
been taken. ] am really glad that the
Mysore Government should have been
the first Government to have accept-
ed this advice. Maharashtra and
Gujarat have dene it earlier. But now
after the Supreme Court judgment
and our further advice, the Mysore
Government which had almost dec-
lared a very large percentage of its
population as
has accepted this advice.

Shri Sham Lal Saraf: May I know
if this criterion of economic back-
wardness would be observed between
individuals of particular castes them-
selves or only between backward and
non-backward classes?

Shrimati Chandasekhar: The eco-
nomic criterion will be taken into
consideration and no caste at all as
far as ‘other Backward Classes’ are
concerned.

Shri P. K. Deo: In view of the
casteless and classless society we are
going to build, may I know if the
various reservations that are being
made in the educational institutions
for the admission of the students of
the backward communities and the
various reservations made in the
services, both at the Centre and in
the States, is going to be scrapped?

Shrimati Chandrasekhar: We do
not make any reservation of seats in
colleges, at least those colleges which
are of the Central GoOvernment,
according to caste criterion at all. It
is only on economic criterion. There
is one exemption there, it is the
scheduled castes and scheduled tribes
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which are given protection by the
Constitution.

Shri P. K. Deo: My question relates
to backward classes and not to
scheduled castes and scheduled tribes.
So, the reply of the hon. Deputy
Minister is wrong.

Mr. Deputy-Speaker: He is asking
about backward classes.

Shrimati Chandrasekhar: 1 have
already answered. I have gone a
little further to say there is an excep-
tion and that is with regard to the
scheduled castes and scheduled tribes.

Shri Vasudevan Nair: Although
the advice given by the Central Gov-
ernment is good in principle, may I
know ‘whether the Central Govern-
ment has considered the possibility of
implementing this advice immediate-
ly in all the States, and may I know
whether Government has advised the
State Governments to take their own
time in implementing this principle?

Mr, Deputy-Speaker: The answer

has been given, I think.

Shrimati Chandrasekhar: I  think
the Home Minister answered very
clearly that we are expecting them
by persuasion to come to the economic
criterion and leave the caste criterion
completely.

*t FER A @ G&ER X
STt 900 T FATH AT F FAT Ag-
faaa 33 & fou @ § 97 79 8 W)
IE H qg WYY TG HT AG IST THA
g AT ITEXA T G F aR A
WY g8 wrafaae fem 87
Shrimati Chandrasekhar: This is a
different question; besides, it is

dependent on the funds available with
us.

N TAECAR ;& AT ST
g fv az st fowsmw miwr mam @
fafesa frar war o & a7 fem HfF
¥ fear mar § faw miuw gfee &
fafra fear mam & ar e #Y gfe
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¥ AR TR @ FW F foU A
T I FT G R 7

Shri Swell: May we also have some
chance?

it AT FPGT [ ¢ TH FT I
&1 wrr g F fRar S aFT R 0L L

Some Hon. Members Tose—

Shri Lal Bahadur Shastri: I am
answering the question. Either I
should sit down, or the hon. Members
should sit down.

Wt TRTTRR . § g aE fw
Fa7 Ia< faar mam

I WEET . JT AW g7
F 3 e ¥ ¥ femr emgmm

Shri Jashvant Mehta: After the
Supreme Court judgment and the
different States have not implemented
the instructions. May I know whe-
ther Government is thinking of
evolving a uniform formula all over
the country for considering backward-
ness on economic criterion?

Shrimati Chandrasekhar: The State
Government Ministers who attended
the backward classes conference all
agreed in principle that they would
switch over to the economic criterion,
but they are taking their own time.
They may have certain difficulties, and
I suppose we have to give some time
to them to get over the difficulties.

A THALE AT FE A ATIG
F1 fre39T F1 AT T A9 FT ATIGF
faoear #1 fUese &1 FAWR AN
F1 W1 fAeor Tt &1 fear & @ Fan
FIHTT AUAT T2 FIRW ST 97 ATGAT
argAr &7

At T Qg TR W qA"
foor mn fF orw W% fE A &
FIEEY TS FAT AT | THTH AT
& fafreed fadr § A1 S99 OF S99
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g 4| 99 F%wE ¥ 99 ¥ W SqA
1 A fF §9aE FRE AT dHAE
FRftEe # 9 weg & 9@ 33 fomw
g Sfa sfe ¥ e a7 w7 € I
I e feafa & grac ax @y arg s
Y T qEI A W oA feaw @
X 39F! w99 ggi AN o w2 frar
Y 2Em gug fawe FT d9r ag
HtfaE |, w4

st o wWEw: WAt g
F FIe82 3¥o F wemia 3@ A fae
gierford o gunfss faeser a1 &
wEefar wmr mr & zafac @
i FaeaT #1 FefEr amar afauwr
F 98 3¥o & fawg A grm ?

=} T TG TE : Y AL FEEY
TWIT F AT Neges FWEH WL
Wsges 7resw it fawsr g AT
& ®7 dF9E IS F grad § IAN
1t 1 ifeu naee 7 o wfawa
FhTg S fazmar g1 3OH & S faw
1| I% 9 I wAN &7 AfwA ag
AT FHET T ¥ fiwg agr
Z 9EA WA AIRIC A IEFT AWE
T que § T AW 97 R F ¥
aumH w2t & fafredd & 5w I |
wrET 2
Shri Manean: May I know whether
it is a fact that the Pali speaking com-
munities are treated as  backward
classes in certain States and not so in
some other States and if so whether
we should not have the same standard

for recognition of Pali community as
backward?

Shrimati Chandrasekhar: If they
are economically backward, if they
speak Pali in this place or that place,
they should be considered backwara.

Shri Shivaji Rao S, Deshmukh:
What does the hon. Minister propose
to do in respect of widespread preva-
lence of utter back wardness in cerisin
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classes and communities irrespective
of their economic conditions?

Shri Lal Bahadur Shastri: Back-
wardness is the same over all classes
and communities in this country. We
are generally a poor country and we
have our common deveiopment pro-
gramme plans and our schemes and
all the castes and cormmunities will
develop side by side with the deveiop-
ment of the country as a whole.

Shri Basumatari: Has any State
suggested that the Scheduled Castes
and Tribes should come under <cono-
mic criteria even though there is a
constitutional guarantee for them?

Shrimati Chandrasekhar: Even the
Scheduled Castes will graduaily be
governed by economic criteria. We
are giving our post-matric scholar-
ships only subject to a means test.

Assessment of University Education

+
r Shri Bishanchander Seth:
| Shri Yashpal Singh:
| Shri Sarjoo Pandey:
*193. { Shri J. B. Singh:

| Shri Warior:

Shri Vasudevan Naijr:
LShri Bibhuti Mishra:

Will the Minister of Education be
pleased to state:

(a) whether Government have re-
ceived the report of the Committee
appointed by the University Grants
Commission to make an assessment of
University education in India;

(b) if so, what arc its main recom-
mendations; and

(c) how far they have been accept-
ed by Government?

The Minister of Education (Dr. K
L. Shrimali): (a) No. Sir.

(b) and (c). Do not arise.

=t faserax ¥ : & g qEAT
arEa o1 6 W ag A W9 F G
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g A1 ¥ I8 W9 I9T qFQ 3w
Far e ?

o ¥lo Ao NS : TTIH IE
g1 a1 f fa ord a1 42, &% suw
fear fr my s ArE &

oft v feg - WA fare
"l T 3H AT FT VST agd 9 g
fr 5 feaie & Amage o g% afvas-
fader # wee fedom & qra @ &
oSt A TR H g8 TG FY JoE F
g forer 1 ST A @ G A FT
A& qATfews ot g9 Fer MY ?

o Fo Ao SN : IOF a5
T g 5T AfeT F wod) qEe
31 =R g e Ao @ fr s
LT 7 I A& A & T8 Y o
T @ 2 fmd W oA faemdt
& IET g =Tt faerT |

At WTR Q€Y : § g THAT TR
g f& 5w w9¢0 ¥ a9 9 o AT
IqF Yggad W Tg  qA@E
F qF FHAT F 9 W IAHT FAT-
frg w0 ?

Mo WTo ATo *WTHT : IAT gt
Iy e fagTa 9 1 5T e
IV F A o Mg o @ fE
FFezadl gfFafadr & arem T g
TWF ITT § WX I9F HEET "W
aTg a1 # A g §m, 92 =fe § S
fFaasadaaead

Shri Warior: What are the terms of
reference to this Committee?

Dr, K. L. Shrimali: This commitiee
has been asked to investigate and
evaluate the standards of university
education. There has been criticisme
in Parliament and out:ide about the
standards having been deteriorated.
Therefore, the UGC is making a
thorougt ewid systematic investigationo





